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Jabzalour, this the 26th day of march, 2004
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1. The Union ~f India
Throven the Secrztary
Ministry of D=2fence,
Ssuth 21~ck, Mew Deihi.

2. The Director Genzral,
Medical services (Armyv)
Adjutant Geonersl's
Eranch. aArmy Headousrters
‘L' Block,

Mew Delhi - 11001

3. The Jt.CDa(Funags),

Mcerut Centt.,
Mierut (1T}

r~ Hosritvzl,
Ehopal-4020
=D =R (oral)
M"“‘_—.

Sy M.P. singh, Vice chai;gg -

By filing this oA, the applicant has sought the

following main reliefs :-
"..00 to 1ssue a writ of mandamus to the
Respondents directing thém to pay the balance
amount of Rs.61,614/- with interest at the rate
of 12% per annum, to the applicant from the date
it was payable upto the date it is finally paid
in the interest of justice Weoesece U

2. The brief facts of the case are that the applicant

has retired from service. according to the applicant

a sum of Rs.61,614/- towards her GPF subscription is

still pending with the respondents. She has received

-

Yj}l other retiral benefits except this amount of Rs.
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61,614/- of GPF for which she has submitted representation

dated 15.11.2003.

3. Heard the learned counsel for the applicant.,

4. In the circumstances, we feel that end of justice

would be met if we direct the respondents to consider the

representation dated 15.11.2003, of the applicant and

take a decision by passing a speaking, detailed and

reasoned order within a period of 3 months from the

date of receipt of copy of this order and inform the

decision © the applicant,

We do so accordingly.

The applicant 1s directed to send a copy of this order

and original Application to the respondents within a

perlod of 15 days from the date of receipt of copy of

this order.

5. Accordingly, the original Application stands

disposed of at the admission stage itself.
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(Madan Mohan)
Judicial Member
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